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INTRODUCTION 

I, the Chairman of the Committee on Papers Laid on the Table, 
llaving authorised by the Committee to present this Report on thea: 
behalf, present this their Fourteenth Report. 

2. On examination of certain papers laid on the Table of Lok 
Sabha during the Se.cond, Third, Fifth and Sixth Sesaiona (Eighth 
Lok Sabha), the Committee have come to certain conclwdGIII in re., 
gard to delay in laying of the Annual Reports and Audited Accounts 
of the (i) National Heavy Engineering Cooperative LImited far the 
year 1983-84; (ii) National Film Development CorporatiOl1 LImIted for 
the year 1983-84;· (iii)(a) Ahmedabad Textile Industrfes Belearch 
Association, Ahmedabad, (b) Bombay Textile Research AIIOCiation, 
Bombay, (c) South India Textile Research Associatioa, Cofmbetore, 
and (d) Northern India Textile Research AssOCiation, Gbaziabld for 
the year 1983-84; (iv) Sports Authority of India for the J8U8 1983-84 
and 1984-85; (v)"""University of Hyderabad for the year 1984-85_ aud 
(vi)Regional Computer Centres at Calcutta and ChaDdlgarb for tile 
year 1984-85, and have made certain reconunendatioDa. Tbe concl .. 
sians of the Committee are reflected in the report. 

3. The Committee considered and adopted their ReparllII .. 
sitting held on 3 April, 1987. 

4. A statement giving summary of recommendations/observati~ 
of the Committee Is appended to the Report (Appendf%). 

Nzw DELHI; 
April, 1987 

Chaitra, 1909 (S) 

M. V. CHANDRASEKHARA MURTBr 
Chairman, 

Committee on Paper, Laid on the Table. 



CHAPTER. I 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS .OF THE NATIONAL HEAVY ENGINEERING 
COOPERRATIVE LIMITED FOR THE YEAR 1985-84 

The Annual Report and Audited Accounts of the National Heavy 
Engineering Co-Operative Ltd. for the year 1983-84 were laid on the 
Table of Lok Sabha on 29 July, 1985 along with a statement explain-
ing the reasons for delay and 'Review'. 

1.2. In tenns of the recommendation of the committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha) , these papers were required to be laid on the 

'Table of the House within 9 months of the close of the aecounting 
year, i~. by 31 March, 1985 [Financial year being~ July 1983 to June. 
1984]. The period of delay in laying these documents on the Table 
'Of the House came to about ,4 monthS. 

L3.In the statement laid on the Table on 29 July, 1985, the reasOll8 
for Selay had been explained as under:-

"The Annual Reports and Audited Statements of Accounts- of 
the National Heavy Engineering Cooperative Ltd.. were 
due for laying on the Tables of both Houses of Parliament 
before 31st March, 1985. This however, could not be dOQe 
mainly owing to the following reasons:-

(a) The statutory audit of the accounts of the ',National 
Heavy Engineering Cooperative Limited was duly sign-
ed by the auditors on 16-2-1985 and thereafter submitted 
to the Society. 

(b) The Annual Report and the Auditor's Report unCier 
reference required the approvru of the Annual General 
Meeting of the Society which was held on 29-3-1985." 

1.4. Ina writte.n c:ommtmication received in August, 1985, the 
Ministry of Agrictllture and Rural Development stated that the an-
nual accounts of th~ Company were compiled by 31 October and 
given to the auditors on 9 DeCemeer, 1984. Draft audit and final 
audit reports were received ,from the statutory auditors on 14 and 15 , 
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:february, 1985 respectively. As regards translation of the said docu-
ments, their printin'g and forwarding copies thereof to the Ministry 
Ion laying on the Table of the ~ouse, th(t Ministry stated as under:-

"The ~ualReport-and Audited Accounts were taken up for 
Hindi translation on 22-2-85 'and completed' On 15-3·85.' The 

. ~ual Report and' Audited A~counts were taken up for 
printing on 22-2-85 and about 21 days were taken to get 
them, printed. These were sent to the Ministry for Jayjng 
on 1;he, Table of the House on 30th March, 1985, immedia~ 

, ly after the Annual Genera1.Meeting of the SoCiety which 
was held in Delhi On 29th March, 1985." 

1.0,;' As regards the corrective steps taken/proposed to be taken 
by 1he Mblistry for finalisation of the Annual Reports and Audited 
Accounts and their laying on the Table of the House in time in future, 
the Ministry in their rommunication dated 3 September, 1985 have 
informed that since the accounts 01 the ,Society have been fu.lly 
macbanised, they are trying to advance the compilation date to 30 
September. With this advancement of the compilation date and 
with the timely appointment of Auditors by the Ministry of Agricul-
~ure.it is expected that Annual Report and Audited Accounts can be 
made available every year for laying on the Table of the House in 
time i.e. within nine months of the close of the accounting year. 

1.G. The CObUIlittee note that the delay in submission of the 
.nnual report and audited accounts of the NatioD.al Heavy Engineer-
Ibg Cooperative Umlted for the year 1983-84 had occtuTed at the 
atages of compllation of acconnts, their auditin~ and laying them on 
the T~1e of the House by the M'mistry of Agriculture and Rural 
Development. The Committee, however, note with satisfaction that 
these documents for the subsequent year 1984-85 had been laid on the 
Table of l.ok Sabha on 5 May, 1986 with a marginal loss of time of 
about 1 month, thereby eliminating the delay to a large extent. Even 
~ delay could have been avoided if the Ministry who had received 
the copies of annual reports and audited accounts on. 30 March, 1985 
had taken care to present them during the Budget Session which 
lasted from 13 March to 30 May, 1985. 'The Committee regret to' 

-observe that the Ministry have net given·due importance to the 
reeommelndations of the Committee On. Papers Laid on the Table 
made intlais regard stipulating a period 'of 3· months for oompllatioD 
of aecounts ad their su'bmlq. to Audit and 6 months for auditing-

. ., accounts, printing of the Report .-nd ~atehia~ copies thereof for 
JQIng on the Table of the House. . ' . 
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1.7 The Committee would, therefore, like to reiterate their earlier 
recommendation made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha) that proper. proced~ should be devised by the 
Ministry of Agriculture in consultation with the organisation and the 
audit authorities for implementing ~ above reeommemfation in let· 
terand spirit. Further, these doc~nts should be laid orf the 'l'able 
of the House as Soon as reeei\'ed from the Company, withoUt any 
delay on the part of the Ministry. 



CHAPTER D 

3)ELA Y IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE NATIONAL FILM DEVELOPMENT 
CORPORATION LIMITED FOR THE YEAR 1983-84. 

'The Annual Report and Audited Accounts of the National Film 
Development Corporation Limited for the year 1983-84 'Were laid on 
the Table of Lok Sabha on 29 July, 1985 along with a 'Review' on 
the workiIlg of the Corporation. 

2.2. In terms of the recommendation of the Committee on Papers 
Laid on the Table made in parag;aph 4.16 of their Second Report 
(Fifth Lok Sabbs) , these papers were required to be laid on the . 

Table within 9 months of the close of the accounting year i.e., by 31 
December, 1984. The period of delay in laying these documents came 
to about 7 months. . 

2.3. In the delay statement, the reasons for delay had been ex-
plainedas under: 

"Although the accounts of the Corporation for the year 1983-84: 
were audited in time and the same were accepted by the 
General Body in its meeting held on 18th September, 1984 
there was. some delay in the preparation of the Hindi ver-
sion of the report and in getting the documents printed. 
The English' and Hindi versions nf the documents have now 
beC'Ome available." 

2.4. In this connection, the Ministry of Information and Broadcast-
ing in their communication dated 29 October, 1985 informed the Com-
mittee that the accounts for the year 1983-84 were finalised arid 
handed over to audit on 17 September, 1984; the auditors certificate 
received by the Corporation on 18 September, 1984 and the report 
and accounts adopted on the same day at the Annual General Meet-
ing of the Corporation; translation of the report arid accounts were 
undertaken on 20 January, 1985 and completed on 15 March, 1985 
English version of the report and accounts which were received on 
15 January, 1985 but due to poor quality of printing the job had to 
be undertaken afresh. The total time taken in printing the English 
.and Hindi version was about 3t months and I! months respectively. 

4 
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2.5. The Committee on Papers Laid on the Table held informal 
.ifiscussions with the representatives of the National Film Develop-
ment Corporation Limited during their Study tour to Bombay on 16 
October, 1986 in the above matter. The representatives of the Cor-
poration had then informed the Committee that the faci;ors contribut-
ing to the delay were (a) exhaustive auditing of the accounts in the 
-year 1983-84; (b) absence of an Hindi Officer for translating the docu-
ments and (c) re-printing of the documents as the job earlier done 
was not to their satisfaction. The Committee were assured by the 
General Manager that. steps would be taken to fill the vacancy of the 
Hindi Officer which had been lying vacant at an early date and 

·ensure that these documents are laid well in time before Parliament. 

2.1. The annual report and audited accounts of the Corporation 
for the year 1984-85 were laid on the Table of Lok Sabha on 4 March, 
1986 with the delay of about 2 mont~. These documents for the year 
1985-86, which were required to be laid by 31 December, 1986 had 
not 80 far been laid. 

2.7. The matter was considered by the Committee on Papers Laid 
·on the Table at their sitting held on 28 'January, 1987. 

Z.S. The Committee are concerned to note that the annual report 
and audited accounts of the National Film Development Corporation 
Limited, Bombay for the year 1983-84 were laid on the Table of Lok 
Sabha after a delay of about 7 months. The Committee also note 
·that these documents for the year 1984-85 were also laid with the de-
.Jay of about 2 months -and those for the year 1985-86 which were re-
quired to be laid on the table of the HoUSe by 31 Dei!ember, 1985 have 
not so far been laid. 

2.t. The Committee find that OBe of the factors that led to the 
delay in laying the documents for the year 1983·84 on the Table of 
the How:e was that the quality of printing of the EngliSh version of 
the report was not upto the required standard and thus it had to be 
re-printed The Committee recommend that before allotting the 
work to tbeprinters the- quality of printing done by them should be 
ascertained so that proper printing of the documents is ensured and 
any delay involved in reprinting is eliminated in future. 

2.10. The Committee also find that there had been a delay in 
translating the documents in the absence of an Hindi Officer in the 
Corporation and . neith~ the Ministry nor the Corporation had made 
any COiIlcerted efforts to fill the vacancy of the Hindi Officer. The 
CommPttee feel that all such delays could have been avoided if the 
~nistry of Information and Broadcasting had kept a watch over the 
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progress. of haliaadon. of the r~ports and acc01lJlta :of the Corporatioa 
ectntempolUeousl,. The Com1ni~ need. har~y stress that, the.· 

I very. purpose in laying these ~rmation documents is defeated ; 'it 
tIley 81'e not laid in ~. and macle avallable to Members of ParJia~ 
ment, before the deuaands f~r grants of the concerned Ministries8l'e 
taken up ,for consideration. ' 

2.11. The Committee would, therefore, like to reitcrnte their earlier 
recommendation contained in paragraph 4.16 of their Second Report 
(Fifth L9k Sabha) presented to Lok Sabha on 12 May, 1976 and im-
press upon the Ministry of Information and Broadcasting to draw up-
a time bound programme, for all stages of finalising the annual report 
and audited accounts of the National Ydm Development Corporation 
Limited, Bombay to ensure that they are laid on the Table of the 
House without delay in future. 



CBAPTERttI 
i 

...JELAY IN LAYING THE ANNUAL REPORTS AND AUDITED 
ACCOUNTS .oF (i) AHMEDABAD TEXTILES· . INDUSTRY'S 
RESEARCH ASSOCIATION, AHMEDABAD (ATIRA)j (ii) 
BOMBAY TEXTILE .RESEARCH ASSOCIATION, BOMBAY 
(BTRA) j (ill) SOUTH INDIA TEXTILE RESEARCH ASS~ 
CIATION, COIMBATORE (SITRA) j AND (iv) NORTHERN 
INDIA TEXTILE RESEARCH .ASSOCIATION, GHAZIABAD 
(NITRA) FOR THE YEAR 19~-84. 

The Annual Report and Audited Accounts of Ahmedabad Textile 
Industry's Research Association . Ahmedabad, Bombay Textile Re-
search Association Bombay, South India Textile Research Associa-
tion, and Northern India Textile Research Associathn, Ghaziabad for 
the year 1983-84 were laid on the Table of Lok Sabha on 17 May, 
1985. 

3.2. In terms of the recommendation of the Committee On .papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
'-(Fifth Lok Sabha), these papers were required to be laid on the Ta}jle 
within 9 months of the close of the accounting year i.e. by 31 Decem-
ber, 1984. The period of delay in laying the annual reports and 
audited accounts of the above Associations, therefore, came. to 41 
months . 

. 3.3. In the delay statement laid on the Table on 17 May,'1985, the 
reasons for delay in laying the annual reports and audited accounts 
{)f these Research Associations for the year 1983-84 had been explain-
,~d as under:-

"Ahmedabad T~tile Industry's, Research Association ,(ATI-
RA), Bombay Textile Research Association (BTRA) South 
India Textile Research Association (SITRA), North.e;rn 
India Textile Research Association· (NITRA) . are fo~ cot­
ton textile research associations registered under the Socie-
ties Registration Act, 1860 (XXI of 1860). Earlier until 
March, 1978, these Associations functioned under the adint-
nistrative control of the Council of Scientific and Industriat 
Research and used to receive grant-in-aid from them. 
These Associations were transferred to the control· of ad-
ministrative Ministry of 'Commerce from the 1st April, 
1979. While these Associations functiOned under the-con-
trol of the csm, Annual Reports and Accounts of such . , 

7 
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individual .AIsociatioDS were not laid on the Table of ~ 
House. It was, however, decided in November, 1980 that. 
the Annual Reports of these Associations should be laid. 
before both the Houses of Parliament. AccordinglY, the 
reports of these Associations for the year 1982-83 were laid 
before both the Houses of Parliament in March, 1984. Im-
mediately after these reports were laid on the Table of 
both the HouSes of Parliament all these Associations were 
requested in November, 1984 to send the required number 
of copies of its Annual Reports (both in Hindi and English 
versions) for the year 1983-84 so that these would also be· 
laid on the Table. of both the Houses of Parliament within 
the stipulated period. In spite of our best efforts, it has-
not been possible for us to lay these Reports on the Table 
of both the Houses of Parliament since all the required 
reports in English and Hindi were not received from the· 
Associations in time," 

3." In this connection, the Ministry of Textiles and Supply were 
requested to furnish information on certain points. The points on 
which the information was sou'ght and replies of the Ministry thereto 
are as under:-

Points . Replies 
ATUlA NlTRA SlTRA BTR.A 

~ 

(.) The aforesaid Associations 20-4-84 First week 7-S-S4 Not 
oomJ)iled their Annual of may, 84. fumished •. 
Accounts for the yeat 
1983-84. 

(b) Tbe Annual Accounts of 30+84 16-s-14 8-S~84 15·4-£4 
aforesaid Associations were (Audit 
sent to statutory AuditoR commenced) 
for auditing, 

(0) '!'be statutory AuditoR sent 4-6-84 29-6-84 14-S-84 30·6·e4 
their ~ to these (completion 
Associations. of Audit) 

(d) The Annual Report and 2-6-84 19-3-9S 18-S-84 27- S·84 
Audited Accounts were by 0nmcU of & 
adopted. A,dmn. On 30-6-84 

16-8-84 
by Oeaeral 
Body. 

(e) The Annual Report and Ordered on Not 9-7- 004. Orders 
Accounts were taken up 7-So84 furnished Com~~d on 
for translation into Hindi reoei\ICd in and deSpa- 3-9_84 
and tiJIIe ta1cm11n it, last week of tched on rcc n ivecl 

Dec. 14 15-9-84. on 
(8 montlas) IS-U-84~ 

(21 month.). 
(I) 1'Iaesc Auociations actually l0.4-SS 7-SoIS 17-9-84 S-J-SS 

sent t\~ir Annual Report to (actually (actually 
the Ministry for laying them received) reQChec1~ 
on the Table of Lok Sablaa. . _ 
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U. The Annual Reports and Audited. Accounts of the aforesaid 
Associations for the years 1984-85 and 1985-86 were laid on the Table-
of Lok Sabha on 20 December, 1985 and 5 December, 1986 respectively 
without any delay. 

3.6. The matter was considered by the Com~ittee on Papers Laid 
at their sitting held on 28 January, 1987. 

3.7. The Committee note that the delay of 41 months in submitting-. 
tile annual reports and audited accounts of the year 1983-84 by the 
Belleareh Associations had O('curred mainly at the stages of auditinc 
and in Hindi translation of the documents. Further, the Ministry of 
Textiles had taken about one to eight months in laying these docu-
ments on the table of the House, after these had been received by 
them, which tends to show their complacent attitude towards their 
responsibility of submitting: these documents to Parliament without 
any delay. The Committee hope that the Ministry of Textiles, who 
were charged with the responsibility of giving grants to the Textiles 
Beseafth Association will keep a close watch not only over ~ 
performance but also in the finalisation of their annual reporis and 
aecounts with a vft to ensure that these are laid on the Table of tile 
House within 9 months of the close 'of their accounting year. 

The Committee, however, note with satisfaction that the delay 
has been eliminate.t in the case of thellllD,ual reports and audited 
accoants of these Research Associations for the year 1985-86 and hope:-
tJuat this improvement will be sustalnea in future years. 



CHAPTER IV 

-DELAY IN LAYING THE ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF 'F.dE SPORTS AUTHORITY" OF INDIA FOR THE 

YEAR '1983-84 AND '198485 

,The Annual Report, Audited Accounts and Audit Report ,thereon 
Dfthe Sports Authority of India for the year 1983-84 and 198485 were 
laid on the Table of Lok Sabha together with the Review and the 
delay statement on 14 August, 1986. 

4.2. In terms of recommendation of the Committee on Papers Laid 
on the Table made in paragraph 4.16 of their, Second Report, (Fifth 
Lok Sabha), these documents were required to be laid on the Table 
of Lok Sabha by 31 December, 1984 and 31 December, 1985 respective-
lyi.e. within 9 months of the close of the accounting years.Thustbe 
period of dela.y involved in the current case comes to about 19i 
months for the year 1983-84 and 7i monthii for the year 1984-85. 

4.3. In the delay statement, the reasons for delay in laying, the 
Annual Reports, Audited Accounts lind Audit Report' had been ex-
-plained as under:-' .' 

"The Annual Report 1984-85 and Audited Accounts 1983-84.'anc1 
19~85 of Sports Authority of India could not be laid 011 
the Table of the House earlier as these were approved by 
the General Body of SAl in its First Meeting held oil 19-7-
1986. No Annual Report for 1983-84 has been prepared by 
SAl as it was registered as a society on the 16th March, 
1984 and remained busy with preliminary matters upto the 
31st March,. 1984." 

4.4. From the information furnished to the Committee by the 
'Ministry of Human Resource Development (Department of Youth 
Affairs and Sports) clarifying the various stages where delay had 
«eurred in processing the rt"port and accounts of the Sports Autho-
rity of India, the Committee observed that the delay had occurred 
mainly at the stages of compilation of accounts and the time taken ia 
handing over the, same to the Statutory Auditors for audit. The 
-~ommittee have thus reasons to believe, that neither the Ministry of 

10 -
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Ruman.Resoum Development nor the Sports Authority of India had 
taken any initiative in the matter to ensure that these doeuments are 
laid. on the Table of the House within the stipulated period. 

4.5. The Committee on Papers Laid on the Table who considered 
the above matter at their sitting held on 28 January, 1987 were, how. 
ever, satisfied to note that the annual report and audited accounts of 
the Sports Authority of India for the year 1985-86 had been presented 
to Parliament within the stipulllted time. The Committee hope that 
this trend will be maintained henceforth and these documents for 
Jutore years will be presentclt to l"arUament without involving any 
delay. 

213 LS-2. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT OF THE UNIVERSITY OF 
HYDERABAD FOR THE YEAR 1984-85, ON THE TABLE OF 

LOKSABHA 

The Annual Report of the University of Hyderabad for the year 
1984-85 was laid on the Table of Lok Sabha on 24 July, 1986 along-
with 'a copy of 'Review' and the delay statement. The Audited Ai!-
counts together with a delay statement was separately placed before 
ljok Sabha earlier on 27 February, 1986 with a delay of 2 months. 

5.2. In terms of recommendation of the Committee on Papers Laid 
on the Table iIi paragraphs 1.16 and 1.17 of their First Report (Fifth 
Lok Sabha), these documents were required to be laid on the Table 
of Lok Sabha by 31 December, 1985, i.e. within 9 months of the close 
of the accounting year. Thus, the period of delay involv~d in this 
case worked out to about 2 months in the case of Annual Accounts 
and 7 months in the case of Annual Report. 

5.3. In the delay statement, the reasons for delay in laying the 
Annual Report have been explained as under:-

"The work relating to the preparation of the Annual Report 
commenced in the first week of June, 1985, compilation and 
scrutiny of materials received from d.i1ferent departments 
and preparation of draft Annual Report was completed in 
November, 1985. The University had, however, to hold 
the Diamond Jubilee Session of the Indian Philosophical 
Congress in the month of December, 1985 and thereafter 
the Vice-Chancellor had to lay down his office on comple-
tion of his t~ in January, 1986. As such, there was some 

., delay in finalising the report which had to be approved by 
the authorities of the University. Thereafter, the Univer-
sity took some time in preparing the requisite number of 
copies of these documents in English and Hindi. The 
English version of the report was received in the Ministry 
in the firsf week of April, 1986. The Hindi version was 
received on 1st May, 1986. 

For the reasons mentioned above, the Annual ~port could not 
be laid before Parliament by 31st December, 1985." 

12 
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G." In this connection, the MinistrY of Human Resource (Depart-
ment of Education) were asked to state:- . 

(a) Whether the recommendation of the Committee on Papers 
Laid on the Table, contained in paragraphs 1.16 and 1.17 of 
their First Report (Fifth Lo~ Sabha), had been Communi-
cated to the University of Hyderabad and if so, the reasons 
for not complying with the recommendations of the Com-
mittee~ 

(b) The reasons for not laying together the annual report and 
audited accounts of the University for the year 1984-8~; 

and 

(c) How, the Diamond Jubilee Session of the Indian Philosophi-
cal Congress held in the month of December 1985 and lay-
ing down of office by the Vice Clancellor in January, 1986. 
referred to in the delay statement, caused delay in finalis-
ing the annual report of the University for the year 1984-85. 

5.5. The Ministry of Human Resource Development (Department 
of Agriculture) in their communication dated 7 November, 1986 stated 
as under:~ 

(a) All the recommendations of the Committee on Papers Laid 
on the Table including the recommendations contained in 
paragraphs 1.16 and 1.17 of their First Report (Fifth Lok 
Sabha) are brought to the notice of the Universityof 
Hyderabad invariably. But the delay in certain cases be-
comes inevitable due to the lengthy procedures involved 
in the finalisation of the documents. 

(b) The procedure for compilation of Annual Report and the 
Annual Accounts is completely different, as in the later 
case, the Accounts are to be audited by an external agency. 
It is, therefore, very seldom that the two documents are 
ready at the same time. Effort is made to lay the particu-
lar document as and whpn'-it is received from the Univer-
sity. 

(c) The Diamond Jubilee Celebrations of the Indian Philo-
sophical Congress, which was of a great magnitude, forced 
the University to gear all its machinery to make full pre-

.parations for its success. It was to be inaugurated by the 
Prime Minister of India. Shri G. Parthasarathy, the then 
Chancellor of the Univetsity' the Governor and the Chief 
Minister- of -Am:lhra Pradesh were &Iso associated with- it. 
The Prime Minister's consent was obtained ih' August" 1985. 
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Till the. holding of tbe functi'On on 19th December, 1985, 
the University could not pay sufficient attention to the com-
pilation of the Report and finalisation of Accounts. When 
the report was to be submitted before the University 
Court for approval, in January, 1986, the office of the Vice-
Chancellor fell vacant which added to the delay in approval 
of the report by the University Court. 

5.6. The Committee on .Papers LaId on the Table considered the 
matter, at their sitting held on 29 January, 1987. 

5.7 The Committee find that the position of the annual reports 
aad audited accounts of the University of Hyderabad for the earlier 
years was not better as these documents for the years 1980-81, 1981-
S2, 198%--83 and 1983-84 were laid before Parliament invariably with 
a delay of 6, 41, 1 and 7 months respectively. The University had 
ht!en perpetually in arrears in submitting their annual reports and 
audited accounts to Parliament right from the year 1980-81. 

5.S. The Committee note that while the audited accounts of the 
University of Hyderabad for the year 1934-85 was laid with a delay 
of Z months, the annual report for this period was laid separately 
with a delay of about 7 months. The Committee are not convinced 
with the reasons advanced by the Ministry of Human Resource Deve-
lopment that the pmcedure for compilation of annual report and ac" 
counts was completely diflerent as the accounts were to be audited 
by an external agency. Had the University taken up the job of com-
pitatioB of accounts and their auditing well in advance the delay on 
this account could have been avoided. The Committee also cannot 
~ from expressing their dissatisfaction over the fact that these 
.~o documents had not been laid together on the Table of the House 
d~pite the fact that the Ministries/Departments of the Govt. of India 

. ~ave often been impressed upon the need for laying the same" simul-
taneously. The purpose of laying the annual reports and audited ac-
counts together before Parliament is to keep Parliament fully inform-
ed of the perfoJ;ltlance and achievements of the organisation. The 
purpose is defeated if both the documents are not laid together within 
9 months of tlie close of the accounttng year. 

5.'. The Committee, however, note with satisfaction that the an-
Bual report and audited .accounts of the University for the year 19185-
88 whim was laid on the Table- on 8 December, 1986 did not involve 
aay aelay. Tlie Committee liope that this trend will be maintained 
aad tile tIoeumeBts for future years will be laid on the Table by the 
1ttipuIated period of t months from the close of the 8eCOUllting year. 



CHAPTER VI 

DELAY IN LAYING ANNUAL REPORTS AND STATEMENTS OF 
ACCOUNTS OF 'I"Hlt REGIONAL COMPUTER CENTRES AT 
CALCUITA AND CHANDIGARH FOR THE YEAR 1984--85, ON 

THE TABLE OF LOK SABHA 

The Annual Reports and Statements of accounts of the Regional 
Computer Centres at Calcutta and Chandigarh for the years 1984-85 
together with the 'Review' and the delay statement were laid on the 
Table of Uok Sabha on 30 July, 1986. 

8.2. In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 3.5 of their First Report (Fifth 
Lcik Sabha) these documents were required to be laid on the Table ot 
Lok Sabha by 31 December, 1985 i.e. within 9 months of the close of 
the accounting year. Thus, the period of delay involVed in dle 
instant case worked out to 7 months. 

6.3. In the delay statement, the reasons for delay in laying Ule 
annual report and audited statement of accounts, have been explained 
as under:-

"As required by Section 619A of the Companies Act, 1955 read 
with the recommendations of the Committee on Papers 
Laid on the Table of the House contained in para 3.5 of the 
First Report (Fifth Lok Sabha), the Central Gov~rnment 
is required to lay the Annual Report and the Statement of 
Accounts of the Government Companies on the Table of 
the House within 9 months of the close of the. Accounting 
year of the Company. 

The financial accounting of the year (1984-85) of the Regional 
Computer Centres, Calcutta and Chandigarb,' autonomous 
bodies registered 1Ulq.er the Societies Registration Act of 
West Bengal and Punjab respectively, subs~antially financ-
ed by the Department of Electronics closed on 31st March 
1985 and accordingly its Annual Report and' Accounts t.:>; 
the year 1984-85 were to be placed on the Table of both the 
Houses of Parliament by 31st December, 1985. 

15 
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Department of Electronics used to submit reports on the two 
Regional Computer Centres, Calcutta aIld Chandigarh to 
the Parliament through the Annual Report and the per-
formance Budget Reports of the DOE each year. Because 
of this no separate reports on these centres had been sub-
mitted earlier. However, in the middle of 1985, DOE WaJI 
informed t.o submit separate annual reports of these centres 
also to the Parliament as they have received grants from 
the DOE of above Rs. 5 lakhs. The Centres were informed 
accordingly to submit the Annual Reports, for the year 
1984-85 urgently. As the Regional Computer Centres are 
preparing these annual reports for the first time and no 

, authorised official translation facilities exist in these or-
ganisations there was some delay in the submission of these 

'reports. These documents are now laid on the Table of 
both the Houses of Parliament." 

-6.4:. The Department of Electronics, under whose administrative 
cont.rol the Regional Computer Centre functioned, was asked to indi-
cate the dates on which the accounts of the C~ntre w:e~e finalised and 
sent t9' auditors for auditing; date of receipt of the Audit Report; 
date of comptIatIon of the annual report; approval of the report and 
accounts by the Board and their translation into Hindi. The Depart-
ment ot Electronics explamed the position in their communication 
receiged. in December, 1986 as under:~ 

(a) Accounts of the Centre were completed and sent for audit-
ing on 3'0-4:-1~; 

(b) Audit of accounts commenced on ~1985 and completed 
On 30-6-1985;' 

(c) The draft audit report received on 10-7-1985; 

(d) The report and accounts approved by the Executive Councll 
on 26-8-1985. Accounts were authenticated by the Chair-
man on 13-9-1985 and signed by the Chartered Accountant 
on 19-9-1985. Compilation of report started in the last week 
of September, 1985 and completed in the last week of 
October, 1985; 

(e) The report and accounts sent for Hindi translation 
11-11-1985;, 

on 

(f) There was delay in the translation of the Hindi version 
hence only the EngUs'h version was got printed in February: 
1988. ' 
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6.5. The Committee considered the matter at their sitting held on 
29 January, .1987. 

6.6. The Committee note that the annual reports aDd audited! ac-
counts of the Regional Compute~ Centre, Calcutta and Chandigarh 
for the year 1984-85, were laid fol" the first time, with a delay of 7 
months. The delay had occurred at the stages of translation and also 
due to the time taken by the Department of Electronics in laying them 
on the Table of the House. The main reason fOil the delay had, how-
ever, been due to lack of arrangements for Hindi translation of the 
documents. Neither the Centre nor the Department of Electronics 
appear to have considered this matter seriously and taken positive 
steps to solve this problem.' Even with regard to report and accounts 
for the year 1985-86 the Commitfee have been. informed that the 
translation was being arranged through a retired Hindi translator. 
The Committee hope that a decision would be taken soon to make 
some regular arrangements for Hindi translation of these documents 
in order that the submission of the$e documents was not delayed in 
futnre on this account. 

6.7. The Committee also note that the annual report and audited 
accouilts of the Regional Computer Centre, Chandigarh for the year 
1985-86 were laid on the Table of Lok Sabha on 3 December, 1988 \ 
without any delay, whereas the documents for the said year of the 
Regional Computer Centre, Calcutta have not so far been laid. 

6.8. The Committee would, therefore, like to recommend that the 
Department of Electronics may bring to the notice of the Regional 
Computer Centres, the recommendations of the Committee contained 
in para 3.5 of their First Report (Fifth Lok Sabha) suggesting eom. 
pilation of accounts within 3 months of the close of the accounting 
year and completion of other formalities in the next 6 months for 
placing these documents before Parliament within It months of the 
close of the accounting year. For this purpose a time bound pro-
gramme, for the various stages of proeessingthe report and accounts 
at each stage, should be drawn U1' and the Ministry should monitor 
the progress periodically in order to ensure StIbmissioa of these docu-
ments without any delay. 

NEW DELHI; 
April, 1987 
Chaitrll.. 1909(S) 

M. V. CHANDRAsEKHARA' MURTHY , 
Chairman, 

Committee on Paper~ Laid on the Table 



APPENDIX 

Summa", of recommend,aJtions/observation contained in the Report 

SL 
No. 

1 

Reference 10 para 
No. of the Report 

Summary of recommendations 
observations 

J 

UI 

I 

. ------- -- -------_. --_.-
The Committee note that the delay in submia.. 

lion of the annual report and audited accounts 
of the National Heavy Engineering Cooperative 
Limited for the year 1983-84 had occurred at the 
ltages of compilation of accounts, their auditing 
and laying them on the Table of the House by 
the Ministry of Agriculture and Rural Develop-
ment. The Committee, however, note with satis-
factu.w. that these documents for the subsequent 
ye~ 1984-85 had been laid on the Table of' Lok 
Sabha on 5 May, 1986 with a marginal loss of 
time of about 1 month, thereby eliminating the 
delay to a large extent. Even this delay could 
have ~n avoided if the Min,istry who had re-
ceiVed the copies of annual reports and audited 
accounts 'On 30 March, 1985 had taken care tr. pre-
sent them during the Budget Session which last-
ed ·trom 13 Marc~ to 30 May, 1985. The Commit-
tee regret to observe that the Ministry have not 
giVen due importance to the recommendations of 
the Committee on Papers Laid on the Table 
made in this regard stipulating a period of 3 
months for compilation of accounts and their 
IRWmDsion to Audit and 6 months for auditing 
of accounts, printing of the Report and despatch-
ing copies thereof for laying on the Table of the 
House. --- ------_.- -----.---------------

18 
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2 1.7 The Committee would, therefore, like to 
reiterate their earlier recommendation made in 
paragraph ·4.16 of their &econd Repo..-t (Fifth Lok 
Sabha) that proper procedure should be devised 
by the Ministry of A'griculture in consultation 
with the organisation and' the audit authorities 
for implementing the above recommendation in 
'letter and spirit. Further, these documents 
should be laid on the Table of the House as soon 
as received from the Company, without any de-
lay On the part of the Ministry. 

3 1.8 The ~ittee are concerned to note that 
the aDllual report aDd. aUdited accounts of the 
National Film Development Corporation Limited. 
Bombay for the year 1983-84 were laid on the 
Table of Lok Babba after a delay of about T 
months. The Committee also note that these-
documents for the year 1984-85 were also laid 
with the delay of about 2 months and those for 
the year ] 985-86 which w~e required " be laid 
on the table of the House by '31 December, 1986 
have not so far been laid. 

4 2.9 The Committee find that one of, the factors 
that led to the delay in laying the documents fur 
the year 1983-84 on the Table of the House was 
that the quality of printing of the English version 
of the report was not upto the required standard 

• and thus it had to be re-printed The Committee 
recommend that before allotting the work to the 
printers the quality of printing done by them 
should be ucertained so that proper printing of 
the documents is ensured and any delay involved 
in reprinting is eliminated in future. 

5 2.10 The Committee also find that there had been 
a delay in translating the documents in the 

"absence of an Hindi Officer in the Corporation 
and neither the Ministry nor the Corporation 
had made any concerted efforts to fill the vacancy 
of the Hindi Officer. The Committee feel that 
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------------------------------ -----------
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aU such delays could have been avoided if the 
Ministry of Information and Broadcasting had 
kept a watch over the progress of finalisation of 
the reports and accounts of the Corporation con-
temporaneously. The Committee need hardly 
stress that the very purpose in laying these in-
formative documents is defeated if they are not 
laid,in time and made available to -Members of 
Parliament before the demands for grants of the 
concerned Ministries are taken up for considera-
tion. 

2.11 The Committee would, therefore, like to 

~ 

reiterate their earlier recommendation contained 
in paragraph 4.16 of their Second Report (Fifth 
Lok Sabha) presented to Lok Sabha on 12 May. 
1976 and impress upon the Ministry of Informa-
tion and Broadcasting to draw up a time bound 
programme, for all sta'ges of finalising the annual 
report and audited accounts of the National Film 
Development Corporation Limited, Bombay to 
ensure that they are laid on the Table of the 
House without delay in future. 

3.7 The Committee note that the delay 'Of 4t 
months in submitting the annual reports and 
audited accounts of the year 1983-84 by the Re-
search Associations had occurred mainly at the 
stages of auditing and in Hindi translation of the 
documents. Further, the Ministry of Textiles had 
taken about one to eight months in laying these 
documents on the table of the House, after these 
had been received by them, which tends to show 
their complacent attitude towards their responsi-
bility of submitting these documents to Parlia-
ment without any delay. The Committee hope 
that the Ministry of Textiles, who were charged 
with the responsibility of giving grants to the 
Textiles Research Assoefation will keep a close 
watch not only over their performance but also 
in the finalisation of their annual reports and ac-
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counts with a view to ensure that these are laid 
on the Table of the House within 9 months of the 
close of their accounting year. 

The Committee, however, note with satisfac-
tion that the delay has been eliminated in the 
case of the annual reports and audited accounts 
of these Research Associations for the year 1985-
86 and hope that this improvement will be sus-
tained in future years. 

4.4 From the information furnished to the Com-
mittee by the Ministry of Human. Resource Deve-
lopment (Department of Youth Affairs and 
Sports) clarifying the various stages where delay 
had occurred in processing the report and ac-
counts of the Sports Authority of India, the Com-
mittee observed that the delay had occurred 
mainly at the stages of compilation ot accounts 
and the time taken in handing over the same to 
the Statutory Auditors for audit. The Commit-
tee have thus re8S'OnS to believe, that neither the 
Minlstty of Human Resource Development nor 
the Sports Authority of India had taken any ini-
tiative in the matter to ensure that these docu-
ments are laid on the Table of the House within 
the stipulated period. 

,: 4.5 The . Committee on Papers Laid on the Table 
who considered the above matter at their sittin'g 
held on 28 January, 1987 were, however, satisfied 
to note that the annual report and audited ac-
counts of the Sports Authority ot India for the 
year 1985-86 had been presented to Parl;ament 
within the stinulated time. The Committee hone 
that this trend will be maintained henceforth 
and these documents for fllture yean will be 
presented to Parliament without involving any 
delay . 

. ------'----
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10 6.7 The Committee find that the position of the 
annual reports and audited accounts of the UBi-
versity of Hyderabad for the earlier years was 
not better as these documents far the years 1980-
81, 1981-82, 1982-83 and 1983-84 were laid before 
Parliament invariably with a delay of 6, 41, 1 and 
7 months respectively. The University had been 
perpetually in arrears in submitting their annual 
reports and audited accounts to' Parliament right 
from the year 1980-81. 

11 1.8 The Comtnittee note that while the audited 
accounts of the University of Hyderabad for the 
year 1984-85 was laid with a delay of 2 months, 
the annual report for this period was laid sepa-
rately with a delay of about 7 months. The 
Committee are not convinced with the reasons ad-
vanced by the Ministry of Human Resource Deve-
lopment that the procedure ror compilation of 
annual report and accounts was completely diffe-
rent as the accounts were to be audited by an 
external agency. Had the University taken up 
the job of compilation of accounts and their 
auditing well in advance the delay on this ac-
count could have been avoided. The Committee 
also cannot refrain from expressing their dissatis-
faction over the fact 1hat these two documents 
had not been laid together on the Table of the 
House despite the fact that the MinistrieslDe-
partments of the Govt. of India have often been 
imwessed upon the need for laying the same 
simultaneously. The purpose of laying the an-
nual report!': and audited accounts together before 
Parliament is to keep Parliament fully informed 
of the performance and achievements of the or-
ganisation. The purpose is defeated if both the 
documents are not laid together within 9 months 
of the close of the accounting year. 
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12 5.9 The Committee, however, note with satisfac-
tion that the annual report and audited accounts 
of the University for the year 1985-86 which was 
laid on the Table on 8 December, 1~6 did not 
involve any delay. The Committee hope that 
this trend will be maintained and the documents 
fOr future years will be laid on the Table by the 
stipulated period of 9 months from the close of 
the accounting year. 

13 6.6 The Committee note that the annual reports 
and audited accounts of the Regional Computer 
Centre, Calcutta and Chandigarh for the year 
1984-85, were laid for the first ti."Ile, with a delay 
of 7 months. The delay had occurred at the 
stages of translation and also due to the time 
taken by the Department of Electronics in laying 
them on the Table of the House. TIle main rea-
son for the delay had, however, been due to lack 
of arrangements for Hindi translation of the 
documents. Neither the Centre nor the Depart-
ment of Electronics appear to have considered. 
this matter seriously and taken positive steps to 
solve this problem. Even with regard to report 
and accounts for the year 1985-86 the Committee 
have been informed that the translation was 
being arranged through a retired Hindi transla-
tor. The Committee hOPe that a decision would 
be taken SOon to make some regular arrange-
ments for Hindi translation of these documents 
in order that .the submission of these ducuments 
was not deJayed in future on this account. 

14 6.7 The Committee also note that the annual 
report and audited accounts of the Regional 
Computer Centre, Chandigarh for the year 19sp. 
86 were laid on the Table of Lok Sabha on 3 
December, 1986 without any delay, whereas the 
documents fOr the said year of the Regional 
Computer Centre, Calcutta have not so far been 
laid. . 
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15 U The Committee would, therefore, like to ~ 
commend that the Department of Elect'Ponica 
may bring to the notice of the RegiOl'.al Compu-
ter Centres, the recommendatrons of the Commit-
tee contained in para 3.5 of their First Report 
(Fifth Lok Sabha) suggesting compilation of ac-
counts within 3 months of the close of the ac-
counting year and completion 'Of other formalities 
in the next 6 months for placing these documents 
before Parliament within 9 months of the close 
of the accuunting year. For this purpose a time 
bound programme, for the various stages of pro-
cessing the report and accounts at each stage; 
should bl:' drawn up and the Ministry should 
monitor the progress periodically in order to en-
sure submission of these documents without any 
delay. 

MGIPMRND-(Letler unit)-LS 11-213 LS-22-5-87-540. 
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